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I. the Chairman of the Committee on Private Members' Bills and Resolutions. 
havillJ been authorised by the Committee to present the Report on their behalf. 
present this Sixteenth Report. 

2. The Committee met on 10 March. 1993 for dassiftc:ation and aUocation of 
time for discussion of Bills (villr Appendix) under daUlel (b) and (c) of 
Rule 294(1) of the Rules of Procedure. 

CltlSsi[lCtllion tIIId tllioauion 0/ IiIrw 10 Billr 
3. The Committee considered classification and allocation of time to eipteen 

Bills specified in Appendix. 
4. After considering all aspects of the Bill. the Committee recommend that 

the following Bills be placed in category 'A':-
(1) The Muslim Personal Law (SII",itJI) Application (Amendment) Bill. 1992 

(o4nwndmrnl 0/ Hction 1) by Shri Syed Shababuddin. 
(2) The Special Educational Facilities (For Children of Parents Living Below 

Poverty Line) Bill. 1992 by Shri Dileepbhai Sanghani. 
(3) The Reservation for Economically Weaker Sections of the People (Higher 

Education and Public Employment) Bill. 1992 by Shri Syed Shahabuddin. 
(4) The University of Allahabad Bill. 1992 by Shri Mohan Sin,h (Deoria). 
(S) The Constitution (Amendment) Bill, 1992 (o4mclltlmcn, o/Ilnide 1'14) by 

Shri Mohan Singh (Dearia). 
(6) The Constitution (Amendment) Bill, 1992 (o4mrntlmefll 0/ Ei,1I111 

SchrduJe) by Prof. Rasa Sin'" Rawat. 
(7) The CinematoJDpb (Amendment) Bill. 1993 (o4mcllbwn' 0/ Hc'ion 5B) 

by Sbri Harin Patbalt. 
(8) The Indian Medicine Central Couacil (Amendment) Bill. 1993 (o4mrlltl-

men' 0/ section 1, elc.) by Sbri SIIarad DjJhe. 
(9) The Code of Criminal Procedure (Amendment) BDI, 1992 (o4mendmrn, 0/ 

s«tions /15 I11III 127) by Sbrimati Sumitra Mabajan. 
The Committer. further recommend thaa all the rem_ning 9 Bills be placed in 

.;aIeJOry 'B'. The Committee recommend allocatioa of tillle for each of the Bills 
• shown in column S of the Appendix. 

R«tllftlMtuJIIIJoru 
S. The Committee recommead lhal the c:Jauificalion and allocation of time to 

BiDs by the Committee, .. shown in the Appeadix, be aareed to by the HOUle. 

NEwDEUlI; 
10 MtITda, 1993 

19 ,.,.""... 1914 (s.JuJ; 
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S. MALLIKARJUNAIAH. 
CIWntuua, 

Commill. on P,;"tllr MmaNrs' 
BUb tIIIIl RuoIMIIotu. 
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APPENDIX 

51. Name of tbe BiD and BiU No. CateJOry TIIIIC 
No. Member-in-cb.,.: rcc:oaa- rec0m-

mended mended 

2 3 4 

1. The Muslim Pcnoaal Law 116 of 1992 A 
(SMri4Jt) ApplicatioD (Amend-
meat) Bill. 1992 (""""""" 0/ 
section 2) by Sbri Sycd 
Sbababuddin. 

2. The Hilb Court of Manipur BiU. 146 of 1992 B 
1992 by Sbri Y. Yaima Sin .... 

3. The Special Educational Facilitia 156 of 1992 A 
(For C"'..hildrcn of PareDtl UviDI 
Below Poverty Line) Bin. 1992 by 
Sbri Dilecpbbai Sanpani. 

4. The Public: EmploymeDt (Field of 143 of 1992 B 
Selection. Domicile Requirement 
and Tranlferability) BiU. 1992 by 
Shri Syed Shahabuddin. 

5. Thc Rcservation for EconomicaUy 152 of 1992 A 
Weakcr Sec:tions of the Peoplc 
(Hilber Education and Public: Em-
ployment) Bill. 1992 by Shri Sycd 
Shahabuddin. 

6. Thc Muslim Women (Protection 155 of 1992 B 
of Rilhts on Divorce) Amendment 
Bill. 1992 (Substltu,io,. 0/ new 
Long Titlt for tltt uislillg Long 
Title. tic.) by Shri Sycd 
Shahabuddin. 

7. The Constitution (Amendment) 151 of 1992 B 
Bill. 1992 (Ammdment 0/ .,ticlt 
30) by Shri B. Akbar Publ. 

8. Thc Indian Penal Code (Amend- 166 of 1992 B 
mcnt) Dill. 1992 ("mmdmmt of 
'tctiolU J02 .,.d JSfCS) by 
Shri Mohan Sinp (Ocoria). 

9. The Criminal Law Amendment 165 of 1992 B 
LAmcndinr.) BiU. 1992 (OmUsion 
of Itctirlll 7. etc.) by Shri Moban 
Sintlh (Dcoria). 

10. The: University of Allahabad Bill. 178 of 1992 A 
1992 by Shri Mohan Sinlh 
(Dcoria). 

11. The Mcrq Killina BiU. 1992 by 173 of 1992 B 
Dr. Vasant Pawar. 

s 
2 hours 

2 bours 

2 hours 

2 bours 

2 hours 

2 hours 

2 hours 

2 hours 

2 hours 

2 hours 

2bours 
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12. The Coastitutioa (AlDcaclmeat) 174 of 1992 A 
Bill, 1992 (Alnaubnelll of ..ode 
174) by Shri Mohan SiDJb 
(Dcoria). 

13. The Constitution (Amendment) 17S of 1992 A 
Bill. 1992 (Amendment of £irIttII 
Sclwdule) by Prof. Rua SiDJb 
Rawat. 

14. The Cinematoaraph (Amendment) 4 of 1993 A 
Bill. 1993 (Amendmelll of M:IioII 
58) by Shri Harin Pathak. 

IS. The Indian Medicine Centnl 3 of 1993 A 
Council (Amendment) Bill. 1993 
(Amelldment of section 2. eIC.) by 
Shri Sharad Dighe. 

16. The Transfer of Property (Amend- 1 of 1993 B 
ment) Bill. 1993 (Amendmellt 0/ 
2Ction 2. etc.) by Shrimati Sumitra 
Mabajan. 

17. The Code of Criminal Procedure 181 of 1992 A 
(Amendment) Bill. 1992 (Amelld-
IIWIt of secliolU 125 tIIId 121) by 
Sbrimati Sumitra Mabajan. 

18. The Indian Penal Code (Amend- 180 of 1992 B 
ment) Bill. 1992 (OmWion of sec-
lion 479. etc.) by Sbrimati Sumitra 
Mabajan. 
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2 bours 




